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be trabed in the colleges so that they 
can .. Iso get j;raduate's degree. 

Sllrl S. M. Baaerjee: In the state-
ment it is stated that the central gov-
ernment on their part have also pro-
posed 'larger allocations in the central 
sector in the Fourth Plan for basic 
agricultural education. It seem. eight 
universities have been estabUshed or 
are likely to be established. What is 
the total financial aid to be given by 
the Centre during the Fourth Plan to 
these universities in various statest 

SIlrl Sh1am Dhar MIsra: The total 
financial aid provided by the central 
government i! Rs. 29 crores. 

C~ 1.&111' 

+ 
°BlI. Shit YaabpaJ 81q1a: 

Shrl P .... Cbakra ... erU: 
SIIrt 8ap'l: 

Will the MiniSter ot Law be pleased 
to state: 

(a) Whether Government have UO" 
proposal under consideration to change 
the Company Law in the context ot 
the rapid industrial development in 
the country; and 

(b 1 it so, the details thereof? 
The MIDiaIter of state III &he MIBIoI-

try of Law (Shit C. R. PattabbJ 
IlamaDl: (a) No such proposal is at 
preaent under consideration. 

(b) Does not arise. 
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SI1I1 Ddl: Hal it come to the 
notice at government that eveD whUe 
the committee i. stili considarinJ and 
a final decision has yet to be taken, 
certain managinc agencies were given 
hurried extensions upto 11 year. 10 
that whatever decision mlght come in 
theee casea, the decision hal already 
been made by the government? Ha. 
the government taken notice of It and, 
it so, i. it goinK to reviSe It? It not 
why were extensions given for fltteen 
years? 

SIui G. S. Pathak: Government has 
talfen notice ot the fact that before 
the Issue of the Pre •• note dated the 
31st December, 1965 certain exten.ion. 
had been given. It has not been po •• 
sible tor me 10 tar within the ahort 
period that I have been law ml.nJster 
to ezamine why 8Jld tor how 10111 
exteMion. were IIIven In lOme c_. 
They were DOt given In all the .,.aes. 

5brt DaJt: It i. therefore ~mI· 
natory. 

Shrl G. S. Pa&IIak: For aUCIU I 
know there may be very load rea1lOll5. 

8brl Saren4raaatIa D1rtt'e4)': W,ll 
YOU re-aamiDe in 
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8hri G. 8. Pathak: Some cues I 
will examine; I will examine them 
mysel1 because that is the wish of the 
hon. House. 

8hri D. C. Sharma: May I know 11 
the Minister is aware of the fact that 
the e<>mpany law is being amended SO 
fast in terms of the clauses, sections, 
rules and regulations and press notes 
that the administrators of the company 
law do not understand where they 
stand and, if so, whetber the company 
law will be amended not piecemeal but 
in a comprehensive way aO tbat the 
country and the people know where 
they sttnd? 

8hri G. 8. Pathak: I do not accept 
the proposition that tbe company law 
administration does not understand 
the amendments which have been 
made trom time to time in the com-
pany law. Amendments bave become 
necessary because of the changing 
situations which the Government has 
got to meet. The company law, as 
hon. Members know, was revised very 
comprehensively In 1968. SInce then 
there have been about five amend-
ments and there Is one amending Bill 
pending. Those amendments were 
necessitated by the chDJlilng clrcum-
atances which are natural in 8 deva-
loping economy. 

8hrl 8hJD1<re: Is the hon. Minister 
aware of the faet that some big manu-
facturing companies, to overcome the 
handicap of managing aiencie.. are 
trying to establish massive lole selling 
agencies whereby they derive a lot of 
profit to their relations and in-bet-
weens and, if 10, what does the hOD. 
Minister contemplate to do to over-
come this! 

Shri. G. 8. Patll&k: The Govern-
ment is Dot aware of any such cue. 
If the hon. Member is prepared to fur-
nish Information on that matter Gov-
ernment will conoider it. 

Shri ShJDI<re: It would be qulte 
easy for the Government to asl< trom 
the manufacturing concerns to IIBt a 
list of sole Belling agents. Why should 
he require Information like this? 

Mr. Speaker: He can also ftDd the 
information. , , .... .dII 

81u:1 J[. D. Malan,.: The hoD. Min-
ister referred to the changing circum-
stances that obtain in our COlmtry and 
to the changing conditions. May I 
know from the Minister whether he 
is aware of these fast changing cir-
cumstances In such a way that the 
entire managing agency system should 
DOW be scrapped and something else 
substituted in its place so as to remove 
all those economic disparities which 
are being created and for the removal 
of which we are committed as Gov-
ernment? 

8hri G. 8. Pathak: The managing 
agency system is not the only cause 
of economic disparities, it it is a 
cause; as to whether the managing 
agency system should be completely 
abolished or not, that is a question 
under consideration. But so far as 
the existing law Is concerned. it is 
discouraging the continuance of the 
managing agency system. 

8hri Kapur 8iDCh: Just DOW the 
hon. MInlater has Informed the House 
that, under pressure trom a section 
of this House, he is going to re-exa-
mine certain extensions granted in the 
case of managing agencies. 

Shrt G. S. Pathak: I said some of 
the cases. 

8hr\ Kapur 81aa'h: Yes; some of 
the cases. May I know whether that 
re-examination is going to be into the 
legality of those extensions or the de-
sirability? If the legality Is not to be 
questioned, how would the question 
of desirability arise at all? 

8hri 8h1Dkre: The very conception 
of ,law Is changing from day to day! 

8hri O. S. Pathak: It is a diffteu1t 
tasl< to re-examine cases which were 
disposed of a considerahle time ago. 
I cannot aDtieipate today what would 
be mY reaction on re-exa'mination of 
some of the cases. 

Shri Kapu SIDIb: 1 did not asl< 
for his reaction. I want to know whe-
ther he will re-examine the legality 
of the extensions. If the hoD. Minister 
Is satisfied about the legality, then, Is 
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there any other basis on which he 
can re-examine the grounds of those 
extensions and, if so, what? 

Shri G. S. Pathak: What would be 
the basis of my examination, I cannot 
etate today, because I have informed 
the House th"t I propose to examine 
Mme of the case. in pursuance of the 
wishes of the House. Otherwise, I 
cannot say what would be the basis 
of the examination. 

Sbrt Kapur Slna'h: What can we 
AY about the Government which does 
not know the basis of the action 
which it proposes to takel 

Shri G. S. Pathak: I will decide 
about the basis when the cases are 
before me. (Interruption). 

Mr. Speaker: Shri Vidyalankar. 

Shri A. N. VldJalankar: Is the gov-
ernment aware ... 

Mr. speaker: The leader of the 
SSP has Itl0ved to a front bench 
without the seat being given to him 
for the present. He must write to me 
first and then after that, change his 
place; not that he should do it him-
self. 

Shrl S. M. Banerjee: ThIs II un-
authorised occupation. 

81ui Kapur slDlh: Your Indulgence 
in such matters Is usually presumed 
by the members. 

Mr. Speaker: There Is no harm In 
premuning, but now I lind there will 
be some diftlculty. 

SJu1 Kapur SIna'h: I understand. 
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t 
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It! ~I fil;{lthr(t~qt~? 
(~) ... 

lIftwwrq1rftl'(: it(t~~~" 
IIf)lf~hrr~turU ... (~) 

Mr. Speaker: I will request hon. 
members to remain In their seats at 
least for the Question Hour. 

lift rnw" ~: It W1'1i 
'I>'l" '" if ti tm if I ''It irn ;rr1f 

tl ''It ~lfm''li~ mtlf 
It 1II'T'I'Iit~ ~rl (~) 

~ ",,": q!IT q"n: 1ft 'f9IJr 

~I 

lift ~ fir"! 1R'f!I: ~~ ~ ~ 
hitmt ql'HI 

Sbri J. B. Krtpa1uJ: I lind It in-
convenient to .It behind. 

Mr. Speaker: Shri Vldyalaokar. 

SJu1 A. N, Vld7a1ubr: Is the 
Government aware that many COm-
panies exist onl,. in name In order to 
cover various IInanclal irre,waritlel 
of various persons and ,,"oups, and If 
so, what is the ,overnment dojn, to 
weed out mch companl .. ? 
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8hrl O. 8. Pathak: 1 know that 
there have been ca.... where such 
companies have existed. But I can-
not tell you today whether there are 
much cases known to the government. 
1 will require notice of a question 
like that, as it will require a very 
considerable investigation into the 
existence of such companies. 

~_: ~lIf~,'IIfT 

Qt ~ ~f ... flf'6" #i;I1"<'fIfit; 
~ f'l'fll 'I'mrlI' if ;;it ~ ~ 
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.rn f~ <f) 'lIfT? 

Shrl G, S. Pathak: Tbis que.tion 
doe. not arise out of this. . . 
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'.file MInIster ot State In the MIn-
Istry ot Food, Arriculture,' COIllDlWlltJ . 
Development and Co-operaUon (Shrt 
Govlnda Menon): (a) A statement 
(Annexure 1) showing the approxi-
mate quantities of rice and pMdy PUl" 
chased in different States during the 
crop yi!ar 1965-66 is placed on the 
Table of the House. [Placed in Ub-
Tarl!. See No. LT-5976(i)!66]. An-
other statement (Annexure II) show. 
ing the rates at which purchases of 
rice and paddy, on Government ac-
count, are made in difl'erent States i. 
also laid on the Table of the House. 
[Placed in Library. See No. LT-5976 
(ii)66]. 

(b) Procurement prices given to 
agriculturists are not lower than the 
cost of production. In States wbere 
there is no maximum controlled price, 
the procurement price may, in lOme 
case-s, have been lower than the mar. 
ket rate.. 

(c) Am the price paid to the tarmer 
is not lower than the cost of produc-
tion, this question does not arise. 
Moreover, the procureml!llt price is 
.. ,levant only tor a part of hu pr0-
d uce and he i8 tree to dispoee of the 
balance at 1be prevaQ~ IDI!l'ltet 
prices in State. where there..... _ 
maximum controlled prIees, 




